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Sr. No. Date Order with Signature

¥, 15.4.91 Heard. 4s the matter is otherwise urgent, we admit

it, and with the consent of the Learned Counsel for the parties
i.e. MA.A.KoMahapatra for the applicent, T.,Dalai for Respon-
[/dent No. 1 & 2 & M/ﬁé’.GaneSWar Rath for the cther ReSpondentrs

"' ov;or;e&rlts. It cpoecn“s that the applicant has made a representa-
rtlon against a@ posting in the MP Circle.Since it is alleaged
» that the applicant made a representation on 3.4.1991 with

ﬂm‘ ﬁ_d/t
regard to his posting, if the same has notj&iqeﬁt.\.gL disposed of,

it be disposed of on or before the 7th May,1991.If the applicant
feels aggrieved by the order passed by the Respondents No., 1 &
2,on his representaticn, he may. approach this Tribunal for

eppropriate relief.The applicant be not required to make over |

igy
charge till his representation bf;ﬁ disposed of by the Respondent

~

No. 1 & 2. This will not affect the cases of others. Mr. Maha apa

tra wants service of of copy of this crider on Respondent No.1&2 |
by Speed Post at the cost of the applicant.The prager is allowed
the necessary be done immediately after steps in thet regard

are taken by the applicant.lhe case is accordingly disposed of.
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